FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
MAGPPIE GLOBAL HOUSEWARE PRIVATE LIMITED

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor Magppie Global Houseware Private Limited
along with PAN/ CIN/ LLP No. CIN No.: U74140DL2015PTC287416

2. | Address of the registered office Registered Office: Khasra No 324 Block ] Sarup Nagar,

NA, New Delhi - 110042
0ld Registered Office: H. No. 4A, Block - PD,
Pitampura, New Delhi - 110034

3. | URL of website Not Applicable

4. | Details of place where majority of | Assets of the Company are located in New Delhi,
fixed assets are located Haryana and Gujarat

5. |Installed capacity of main| The company was engaged in manufacturing of kitchen
products/ services utensils, masks, PPE Kits etc. However, the

manufacturing capacity cannot be ascertained as the
manufacturing process was closed down, last year.

6. |Quantity and value of main|e Revenue from operations as pe the financial
products/ services sold in last statement as on March 31,2022 is Rs. 13,59,99,800
financial year Further details can be sought by requesting at

cirp.mghpl@gmail.com

7. | Number of employees/ workmen | Nil (0)

8. |Further details including last| Details can be sought by requesting at
available financial statements| cirp.mghpl@gmail.com
(with schedules) of two years, lists
of creditors, relevant dates for
subsequent events of the process

9. |Eligibility for resolution applicants | Details can be sought by requesting at
under section 25(2)(h) of the Code | cirp.mghpl@gmail.com
is available at:

10. | Last date for receipt of expression | September 01, 2023
of interest

11.|Date of issue of provisional list of | September 11, 2023
prospective resolution applicants

12.|Last date for submission of| September 16,2023
objections to provisional list

13.|Process email id to submit EOI Cirp.mghpl@gmail.com

Date: August 17, 2023
Place: New Delhi

Girish Kamal Gupta
Interim Resolution Professional
For Magppie Global Houseware Pvt Ltd

IBBI Reg. No.: IBBI/IPA-001/IP-P01146/2018-2019/11831
Comm. Add.: C-6/264, Yamuna Vihar, Delhi-110053

AFA Validity: December 22,2023
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FORM-3  [See Regulation - 15{1)(a)] / 16(3)
DEBTS RECOVERY TRIBUMAL, CHANDIGARH (DRT-2)
15t Floor, SC0 33-34-35, Sechor-174, Chendigarh, (Additicnal space allcfled on 3rd & dih Floar also)
CASE NO, OAM093/2018

Summens under sub-section (4) of section 19 of the Act, read with sub-rule (24) of rude 5 of
the Debt Recovery Tribunal (Procedure) Rules, 1993 Exh. No. 19194

PUNJAB NATIONAL BANK Vs. SOUL FASHIONS AND OTHERS
Ta,

(3) Defendant No. 3 - Mr. Daljit Jasrotia S/o of Parveen Singh Jasrotia, Rio H, MO, E-
878, Dabua Colony, NIT Faridabad-121001 Haryana

(6) Defendant No. 6 - Mr. Minay Gupta Sio Shri Bhawani Prasad Gupta, R/o H. NO.
T05-706, Sector-164, Faridabad-121002 Haryana
SUMMONS

WHEREAS, OANMDNKSNE was lisied before Hon'ble Presiding OfficerRegistrar on
11-07-2023.
WHEREAS this Hon'ble Trbunal |s pleased o issue summons! notice on the sakd Application
under section 194} of Ihe Act, (OA4) iled against you for recovery of dabls of Rs. 1,11,24,952/-
[application slong with copies of documenis etc. annexed)
In accordence with sub-saclion {4) of saction 19 of the Act, you, the defendants are direcied as
under;s
(i} to show cause within thirty days of the sanvice of summans as to why relief prayed for should
rod be granted,;
(i} to dizcioze particulars of properties or assets other than properties and assets specified by the
applicanl under sefal number J4.0f the onginal agphcalion;
(i} you are resiramed from deaing with or disposing of secuned assets or such other assels and
praperies dsclosed undsr senial number 34 of the oniginal application, pending hearing and
dizposal of the appécation for attachment of properties,
(v} you shall nod fransfer by wey of sale, lease or piherwise, excentin the ordinary cowrss of his
businezs any of the aszats over which secunty interest is created and or other assels and
praperties specified or disciosed under senal number 34 of the onginal application withau {he
prior approyal of the Tribunal;
(v wou sha® be lisble to aceount for the sale procesds reafisad by sale of secured assets or other
assels and properties in the ordinary cowrse of business and deposit such sale proceeds in the
grcouni mainizned wilth the benk or financial inslitutions holding security nterast over such
assels,
You are also dirgcied o file the written siatement with a copy themeof fumished ta the appiicant
and 1o appear befare Ragistrar on 290812023 at 10:30 AM. failng which the appication shall be
heard and decided in your absencs
Caven under my hand and the sesl ofthes Tribunat on this date ; 13072023

Signature of the officer Authorised to issue summons

PUBLIC ANNOUNCEMENT
PURSUNT TO SECURITIES AND EXCHANGE BOARD OF INDHA {"SEBI")

CIRCULAR NO. SEBIHO/MMRED/DSACIRPI2016110 DATED OCTOBER 10, 2016
[TSEBI CIRCULAR™)

FOR THE IMMEDLATE ATTENTION OF THE REMAIMING PUBLIC SHAREHOLDERS
(DEFIMNED BELOW) OF CHCAY PLUS INTERNATIONAL LIMITED

[FORMERLY KNOWHN A3 LASHKAR| COLOMNIZERS LTD)

Reglsterad Office: T24 Kiran Path Sura) Megar Weat, Civil Lines Jalpur, 302006, India;
Tel: +31014 14270000, Email: ckayplustd@gmall .com; Websita: ww.ockayplusgroup. com;
Contact Person: MrAjay Krishna Modi, Managing Director
Corporate Identification Number: L45201R983FLCO0TAN

The follow-up public anncuncement (*Follow-up FA™) is being lssued by e, Om Prakash Modia
promater of Okay Plus Inlermational Limited POPIL® or "The Company™), o provide -;,::-cill
opporiundy (o the Remaining Pulblic Shareholdars (defined balow) of OFIL in tarms of SEEI
Circalar.

This Follow-up P& is in continuation of and shouwld be read in conjunction with the Public
Amnouncament daled Aprd 21, 2023 published a8 edilonz of English Malional Mewspaper
"Business Standard”, af editons of Hindi Malonal Newspaper "Business Standard” and Jaipur
edition of regional newspaper "Wanchan Keasan® ("Original PA°).

In terms of Criginal PA, Public Shamsholders ware given an option to continue as sharaholders
of the company instead of apbing for exit by providing an understanding fo this effact in tha
farmal available on the websile of the comgany by the cogure of business hours of May 02,
201, Some shareholdars of CPIL have awadad tha option to confinue a5 sharehokiars instaad
of exit, detalls of which are ag follows:

Category No, of No. of Equity | % of paid-up
Sharehalders | Shares held | share capital

Public Sharehoidars as on tha date of 826 1211300 20,36

subrnizsion of Plan ol Aclion to NSE

Pubdic sharsholders who have opied to 4 1112504 26.96

tanlinue a5 public sharesholders

Famaining Fublic Shareholders who ane a22 w9100 2440

eligide for the axif ("Remaining Puldic

Sharaholders”)

Therefore, Mr, Om Prakash Modi, promcter of OPIL will provide exd 1o the Remaining Public
Shareholders. The SEBI vida its Circular No. SEBUHOMRDDSA/CIRPI2016/110 dated 1 (th|
Detobar, 2006 {ZEBI |I.'_-II""‘u|EI'II has a1 I|:IU|:H|E'I3 1he pfﬂ-ﬂl’:iﬂu"& and process Tor exit of E.l!I:‘lLIE-'-.'Ely'
Listad Companias (ELC) frem the Dissemination Board. As provided & clwese (i) of Annaxons &)
of SEBI Circular, Company has apponied Ham Securties Limided, a Category | Mer-:harﬂl
Banker as Indepandent Valuer froeam MEEs |.'IEI'IE"| o expan valwars, The said ll‘ﬂEFIEI'IUE'I"ﬂ
Valuer, afler lakng inke consideration the applicable valuation methodologies, has issued 0PI
its Valeation Report dated March 29, 2023 and has getermined the Fair Value of Eguity Shares
of Company &l Rs 23,80 per share. Such Fair Value of the Equity Shares has been derived
based on Met Assed value Method of Valuation. The Mot Assed Valve of Company as par Audibed
Financial Statarment as on March 31, 2022 is derived to ba &l Rs 981.30 lakhs. Thea said
Valualion Feport will ba available hor Inspecm:: at the REQ:S[EI’EU Cifice of QOFIL l'.'|LIrII'IE| affice
bimars for a perind of 10 days from the dale of this Public Announcement,

I P2 wiew of abave, b provide exil oppertundly o remaining he pullic shareholders ol OFIL,
wa are mviting you 1o tender your fully paid we equity shares of Rs 10- gach in accordance with|
tha balow manbonad.

COrffer Price [
Opening of Exit Offer Period
Elﬂsmg -tlf E:tli D'H-El' Furmd .n'-'-.ugu& 31; EDEE-
Last date for Faym-ant of Consideration | Septeml:re 20, 2023

Tharefora, Mr. Om Prakash Modi, promoter of OPIL has appaintad Bigshara Sarvices Privata
Limited &= Registrar 1o this Exit Offer ["RTA®). The Remaining FPublic Shareholders ang
respursled 1o send thed axil applicalion faom CExil Application Form™) aleng wilh olher rislsvant
gocumants. The anvelopa should be chearly superscribed as "Okay Plus International Limitad-
Exit Citer® and send alther by reqisterad post! spead posti counes, 1 Meair own risk, or by kand
diefvery 1o our appointed RTA af Bigshare Services Privale Lirniled, $8-2, Gth Floor, Pinnacle
Business Park, Mext o Ahura Centra, Mahakali Cabes Road, Andhari (East), Muemba 406043
Tal Mo: +801 22 62638200 Emall 1d: infoi@bigshareonline.com, Contact Person: Sagar Vijay
Pavwiar an o before the cosune af business houes on 10 am o 5 prn, The Equily Shanes fendened
undbar Exil Ciffer will only be accepied in dematanialized form. Tharafora, tha Remaining Public
Shaneholders lding Equity Shares of the company In physical Torm and wish 10 fender theair
Equily Shares pursuant 1o tha Exif Ofer ane requited b first demaleraiized such Equily Sharnes)
uredar |SHN INEZ 140:0101 5, which they intend totendarm Exit Offar,

Lipan Receipt of Exit Application Formm along with other relevant docurments and on checking
thair ganuineness, Mr. Om Prakash Modi the promaoter of OPIL shall acoura the ‘.enﬁera-:ll
Eﬁu.’l:f Shares rom the HI‘:I’I’IElI’III"@ Fublic Sharethodders at the Ofler Price ol Bs, 23.804- e
Equety Share and pavmant shall be made within 10 working days of closing of the Exid Offer
Penad

Thi Remaining Public Shareholders may note that, thoss who ane not abile o fender thair Equity
Sharas dunng the Ext Offer Pericd mey do so during the perod of one year fram the closure
Exit Offer Period at the same prica of Rz, 23.800- per Equily Share. The procedure lor lendering
the shares during the abowe mantioned one wear paricd shall be same except the paymeant o
the considaration, whech shell be on a monthly selflement basie within meximurm 10 working
days ol the end ol the relevant calendar manth in whech Equily Shares have Deen validly
tendered by the relavant Remaining Pullic Shargholdars

The Exil Offer Lefler alang with the Exil Application Form = being dSpalchad fo all the
Ramaining Public Sharaholders of the company. In casa of non-racespd of the Exit Offar Ledter by
any hareholdar, auch sharaholder of the company may send & raquest in writing o OFIL ar
downbosd frarm ils websile e, weww. okayplusgroup.com

Rs. 23.80
August 26, 2023

———

For and on bahall of

Okay Plus Infernational Limited
=i

Mr. Dm Prakash Modi

Promoter & Direclor

DN B0093506

Place: Jaiplar
Date @ August 16, 2023
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Security Interest Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules,
2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rule
3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known as}
India Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act,
calling upon the Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issued
to them. In connection with above, notice is hereby given, once again, to the Borrower(s) to pay within 60
days from the publication of this notice, the amounts indicated herein below, together with further interes
from the date(s) of Demand Notice till the date of payment. The detail of the Borrower(s), amount due as|
on date of Demand Notice and security offered towards repayment of loan amount are as under:

N 4 5 FNoti L

Borrower (s)/ Date & Amount

(Immovable property)
Guarantor (s) i

(Rupees Twenty Lakh Forty  |being : Flat No.Ugf-1, MIG ,Upper Ground

A in)
Wi, T dalrvooll

Kumar Seven Thousand Five Hundred |Floor, Area Ad Measuring 46.45 Sq. Mtrs ( 500
M/S New Sai Kripa| Twenty One Only ) for 833555 & | Sq. Ft.) and Carpet Area Ad Measuring 54(
Mrs.Shivani Rs.1,65,621/- ( Rupees One Lakh| Sq. Ft., with Roof Rights , Front Side RHS
(Prospect No | Sixty Five Thousand Six Hundred | Plot No.F-19, F-Block, SLF Ved Vihar , Villagg
833555 & 921673)| Twenty One Only ) for 921673 | loni, GhaZ|abad 201102, Uttar Pradesh India
f-tha-eaid=R failt I} tto-HELHEL Ad-HElL-HEL-ma

e odivu LDUITuUvwuol LI LAV AR R R (“ ] \\v) pa?ylll\;lll. wihrciirc \) Uf\JI\l\)UIU, LLLEN 5 I | B = |||uy Plu\l\l\lu UHU;IIOL tha
above secured assets under Section 13(4) of the said Act, and the applicable Rules, entirely at the risks,
costs and consequences of the Borrowers. For, further details please contact to Authorised Officer at
Office No 1, First Floor, Mahaluxmi Metro Tower, Plot No. C -1,Sector - 4, Vaishali, Ghaziabad, Uttar
Pradesh - 201010 or Corporate Office: lIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

PlacerGhaziabad; Date:17-08-2023 Sd/=Authorised-Officer; ForiF.-Home Finance-L:td:

£* MONEYBOXX

MONEYBOXX FINANCE LIMITED
Registered Office: 523-A, Somdutt Chamber-II, 9, Bhikaji Cama Place New Delhi - 110066
Corporate Office: Vatika Business Centre, First India Place, 2" Floor, Sushant Lok-1,
MG Road, Gurugram-122001, Haryana
CIN:L30007DL1994PLC260191 | Tel: 0124-4488245
info @ moneyboxxfinance.com | www.moneyboxxfinance.com

PUBLIC NOTICE OF THE 29" ANNUAL GENERAL MEETINGTO BE HELD
~ THROUGHVIDEO CONFERENCING/OTHER AUDIO-VISUAL MEANS

Notice is hereby given that 29" Annual General Meeting ("AGM") of Moneyboxx Finance
Limited (‘the Company") will be held through video conferencing (VC) or other audio-visual
means (OAVM) on September 25,2023, Monday, at 12:30 P.M. (IST) to transact the business
as set out in the Notice of AGM which will be sent in due course of time. The venue of the
said meeting shall be deemed to be the Registered Office of the Company at 523-A, Somdutt
Chambers-II, 9, Bhikaji Cama Place, New Delhi-110066, India.

Ministry of Corporate Affairs (MCA) vide Circular dated 28" December, 2022 read with General
Circular 5™ May 2020, respectively and SEBI has vide Circular No. SEBI/HO/CFD/PoD-2/
P/CIR/2023/4 dated 5" January, 2023 (collectively referred to as Circulars) permitted holding
of AGM without physical presence of the members at the venue and dispensed with the
requirement of sending physical copies of Annual Report to the Members.. In compliance
with these Circulars, the 29™ AGM of the Company will be held through VC/OAVM only
without physical presence of the members at the venue. The Members can attend and
participate in the AGM through VC/OAVM only. Detailed instructions for joining the AGM will
be provided in the Notice of AGM which will be sent to the members in the due course of time.

Members may further note that in pursuance of above stated circulars, the Notice of the AGM,
and Integrated Annual Report for the financial year 2022-23 will be sent through electronic
mode only to those members whose email addresses are registered with the Company/
Depository Participant.

As per the SEBI Circulars, no physical copies of the Notice of AGM and Integrated Annual
Report will be sent to any Member. Members who have not yet registered their email addresses
are requested to follow the process mentioned below for registering their email addresses
to receive the Notice of the AGM and Annual Report electronically and to receive User ID
and password fore-voting:

Physical [ Please send ISR1,ISR2 and SH-13to RTA MAS Services Limited, T-34 2™
Holding | Floor Okhla Industrial Area, Phase-Il, New Delhi 110020. Form can be download
from RTA website i.e. www.masserv.com under download tab.
Demat Please contact your Depositary Participant (DP) and register your email address
Holding | as perthe process advised by DP.
Please also update your bank detail with your DP for dividend payment by
NACH if declare by company.

Members may note that the Notice of the AGM and the Integrated Annual Report will also be
available on the Company's website i.e. www.moneyboxxfinance.com ,website of the Stock
Exchange where the shares of the Company are listed, i.e. BSE Limited at www.bseindia.com
and on the website of National Securities Depository Limited at www.evoting.nsdl.com in
due course of time. The above information is being issued for the information and benefit of
allthe members of the Company and is in compliance with the MCA Circulars and the SEBI
Circulars issued from time to time.

For Moneyboxx Finance Limited
Sd/-

(Deepak Aggarwal)

Co-CEO and Whole time Director

Place : Gurugram
Date :August 16,2023

HERO HOUSING FINANCE LIMITED

Corvizet Ageress; Bulding M. I, Ind Floor, Comvmunity Confer, Sesant Lok, Vesast Waay, Few Dehi- 11006

Regd. Office: 09, Community Centre, Basant Lok, Vasant Wihar, New Delhl - 110057,
HeroHousing Ph (711 48267000, Toll Free Ne: 1600 212 8300, Email: customes care@herohiLcom
Finance Webzite: mhurnhm@lmtum CIN; UES1820L20EPLEC3 A8

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

(A5 per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the Hero Housing Finance
Limited, under the Securitization and Reconstrection of Financlal Assels and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
saction 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
izzued a demand notices as mentioned below calling upon the Borrowers to repay the
amount mentioned in the notice within 60 days from the date of the said nofice.

The borrgwer, having failed % repay the amount, ndlics is hereby given Yo the borrower, in
paricular and the public, in general, that the undersigned has laken possession of the
property describad herein balow in exarcise of powers conferred on him under section 13(4)
of the zaid Actreadwith rule B of the said Rules.

The borrower, in particulas, and the public in general. are hareby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the Hemo
Housing Finance Limied, for an amount refered to below along with interest thereon and
penalinterest, charges, costs efc. from date mentioned below,

The borrower’s attention is invited to provisions of sub- section (B) of Section 13 of the
Act, in respect of time available, to redeem the secured assets

&

Loan Mama of Obligen|s) Data of Demand Data of Pessession
Agoum Ll Hesns)! Mofice’ Amaunt as per [Constructivi
ha. Legal Representative(s) Demand Modice {Physdcal)

HHFGURHOU | Bindu Bala, 29:05/2023, Ra. 28,086,454/ 11062023
21000015190, | Kamlesh Gupia #15 on dake 22052023 {Symbolic)
HHFGLURLAP
21000016427

Description of Secured AssatsImmovable Properlies: Residantial Fiat Bearing Privata Mo -202 On
First Floor Having Covarad Area 520 Sq. Fi. Compnzing Of Cne Drawing Cum Dining Acom, Twa
Badroom, Twao Toiks, One Kitchan, Frant Balcomy, And One Car Parking On Stk Ground Flacr [withioud
Aot Righls) Along 'With Proportiorate Share In Thie Alnd Undermesath House Mo, 72005, [new Mog Mo-
1354 Admeagsuring 200 Sq. ¥is Siluated |n Palel Nagar, Gurugram Within M.c. Ares Gurugram,
Tehsil And Disirict Guerugram, Haryana-122001 East: Foad 16 FL Wiest: Flat Mo, 203, Narth: Flat Mo,
201 & Pazsage, South: H. Mo 7195 of Ramash Gupla

HHFDELHOU | Lal Chand, Kanchan 22005/2023, Rs. 16,49 098/ 11062023
19000005531 | Dwwghter Of Ram Suresh a5 on dabe 22052023 r&pmbnlic:l_

Description of Secured Assels. Immaovable Properles: Buill Lip Third Floor With Foof Rights, Towards
Front Sice Rhs, Area Measuring 50.5 5q. Yos. (42.22 Sq. Mirs) Oul Of Buill Up Property Bearing Mo. 19,
(ness Fiol o, 13 & 180}, Out O Khasra No, 217 & 318, Vilkage- Nawada, Mazra Hastasal, Sidhatri
Enclave, Ubtam Nagar, Mow Dedhi-110053 with commen ane small katchback car parking rights, in
common parking area of said property. Boundead By: Marfh: Foad 15 Fiwida, East: Aoad 25 Fiwida,
Sguth: B wing, Wast: Aoad 15 Ftwide

DATE :- 17-06-2023,
PLACE:- NEW DELHI

5d/- Authorised Officer
FOR HERD HOUSING FINANCE LIMITED

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
MAGPPIE GLOBAL HOUSEWARE PRIVATE LIMITED

[Under Regulation 364(1) of the Insolvency and Bankruptcy Board of India
{Insalvency Resolution Process for Corporate Persons) Regulations, 20M6]

RELEVANT PARTICULARS

1. | Mame of the carparate debtor Magppie Global Houseware Private Limited
along with PAN / CIN CIN No.: U74140DL2015PTC 287416

2. | Addrass of tha registared office Reglstered Office: Khasra Mo 324
Block J Sarup Magar, NA,
Blew Delhd - 110042

Qld Registerad Office: H. Ma. 4A, Black -
PD, Pitampura, Mew Delthl - 110034

3 LEL of websile Meod Applicable

Aszgets of the Company are located in

4, | Detalls of place where majority of fed
Maw Dalhs, Haryana and Gujarcat

a58els ane Incated

The company was engaged 0 manulaciueing
of kilchen ulensils, masks, PPE Kils et
Herdsiar, the manudaclunng capacily cannal ba
astedairad as Ihe manulacienng process was
closed down, last year

o

Installed capacity of man
products/services
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Security Interest Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcementl

Rules, 2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Ag
read with Rule 3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL
(Formerly known as India Infoline Housing Finance Ltd.) has issued Demand Notices under sec
tion 13(2) of the said Act, calling upon the Borrower(s), to repay the amount mentioned in the respec
tive Demand Notice(s) issued to them. In connection with above, notice is hereby given, once again
to the Borrower(s) to pay within 60 days from the publication of this notice, the amounts indicate
herein below, together with further interest from the date(s) of Demand Notice till the date of payment
The detail of the Borrower(s), amount due as on date of Demand Notice and security offered toward
repayment of loan amount are as under

(s)l Guarantor (s) Date & Amount (Immovable property)
MI Ilalpﬂl UV r\ug ‘\) A“ that IJ;GL'C dl Id PGIUC: Uf thc }JIUPGile bem‘
Mrs.Bholi Rs.10,56,769/- (Rupees | Dda Ews Flat No 331, Carpet area Ad.Mesauring
(Prospect No Ten Lakh Fifty Six 269 Sq.ft, Saleable area Ad.Measuring 516 Sq.ff
IL10342651) Thousand Seven Hundred Third Floor Block A Pocket 1B Sector A1 To A
Sixty Nine Only) Narela New Delhi 110040.
Ifthe-said-Borrowersfail-to-make-payment-to-llIFL HF L as-aforesaid, HFL-HFL-may-procee d-againstth

DOMTO oy pProccttagantottt

above secured assets under Section 13(4) of the said Act, and the applicable Rules, entirely at thg
risks, costs and consequences of the Borrowers. For, further details please contact to Authorise
Officer at Plot No.98,Udyog Vihar, Phase-IV, Gurgaon Haryana-122015 or Corporate Office: IIFL
Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

FORM NO. URC-2
Advertisement giving notice about
registration under Part | of Chapter XXI
of tha Act
[Pursuant to section 374{b) of the
Companies Act, 2013 and rule 4(1) of the
Companies] {Authorised to Register)
Rules, 2074]

1. Mofice is herebyw given that in pursuance of

sub-zecton [2) of sechon 366 of the

£ |

U.P. Power Corporation Limited

(Govt. of Uttar Pradesh Undertaking)
Power Management Cell, SLDC Campus,
Vibhuti Khand-ll, Gomti Nagar, Lucknow-226010
e-mail: cepmc@uppcl.org, cepmcuppcl@gmail.com

Companies Act, 2013, an appication is
proposed to be made after fifteen days
hareof but before the expiry of thirty days
hereinafter 1o ihe Registrar at Central
Registration Centre [CRC), Indian
Institute of Corporate Affairs (IICA], Plot
Mo, 6,7, 8, Sector 5, IMT Manesar, District
Gurgaon [(Haryana), Pin Code-122050

PROCUREMENT OF POWER ON SHORT-TERM BASIS THROUGH

that "Hanelle Beauly LLP (LLPIN : AAQ-
8337)" a LLP may be registered under Part |
of Chaplar XX of the Companies Act 2013,

(Revised guide lines for short term procurement of power notified by the Ministry
of Power vide resolution dated 30.03.2016 & Amendment dated 23.02.2022)

Tender Specification No. 22/DEEP-Portal/PMC/2023-24 u

as a company imited by shares.
2. The principal abjects of the company are as
Folcuas:
To carry an the business of manufaciurers,
imporiers, - exporiers, traders, retailers,

source shall not be less than 50 MW, as per the details given below:-

Uttar Pradesh Power Corporation Limited (UPPCL), a Govt. of Uttar Pradesh Enterprise,
incorporated under the Companies Act, 1956 and having its registered office at Shakti|
Bhawan, Ashok Marg, Lucknow-226001 intends to buy Firm Power, for the month of
September-2023 (01.09.2023 to 15.09.2023) under Short Term basis. Trading licensees
Generators/ State utilities/ CPPS/ Distribution licensees/ SEBs, across the country may 3.A copy of the draft memaorandum and
offer power, from one or more than one source subject to condition that offers from eachj|

wholezalers aither ofline or online in a8
kinds. and variefies of fragrance products,
cosmatics, perfumes including  scented
shesls and perlumed papers, scents,
sprays, fragrances, lavenders, colognes.

arficles of association of fhe proposed
company may be inspecied at the

Registarad office at 717, DLF Tower B

— : 1 of _
bu%nnll:n BG Submission | F?ll:r;g Opening Jasola District Center NA New Delhi

Period Duration ' Quantum in the Office of of RFP-Bid (Non of IPO/ South Delhi, Delhi-110025
(inHrs.) | (in MW) (Non financial .\ . Start of 4. Motice is hereby given that any person
CE(PMC), "oiie IPOS) financial e-RA objecting to this application may
UPPCL Bid) communicabe their objaction in writing lo the
Fegistrar at Ceniral Registration Cenire
September-2023| 00:00-01:00, 800 25 08.2023 || 26.08.2023 W 1.:*3:]__ Indian Instihft'; of Corporate
(01.09.2023 to | ' 25.08.2023 o o (12:00) Affairs (IICA), Plot No. 6.7, 8, Sector 3,
(15:00) (Haryana), Pin Code-122050, within
from the date of

Il (Financial Bid)” respectively.

(www.pfcindia.com).
guideline carefully before submitting the offer.

guarantee issued by any Nationalized/Scheduled Bank.

&~ 25299, /ATehT(e1/2023 feie: 16-8-2023

‘Request for P-roposal’ Activation of Event shall take place on 19.08.2023 and are to be
submitted on e-bidding portal (DEEP) in two parts i.e. “Bid Part-I (Technical Bid)” & “Part-

The link for e-bidding portal is www.mstcecommerce.com and is also available on the
website of Ministry of Power (www.powermin.nic.in) and PFC Consulting Limited
Bidders are requested to familiarize the above said revised

The Bidder shall be required to submit EMD by the date mentioned above, in the Office of
CE (PMC), UPPCL, Lucknow, for the maximum capacity offered @ Rs. 30,000 per MW per|
month on RTC (30 days, 24 hrs.) basis and same shall be reduced on pro-rata basis in case
bids are invited on hourly basis of offered capacity in the form of Bank Guarantee/e-bank

The e-tender will be received and opened on the dates mentioned above. The offers received
after the date & time mentioned above shall not be considered. In case of holiday, the offer|
shall be received/ opened on the next working day at the same time respectively. The
undersigned reserves the right to reject all or any bid without assigning any reason thereof.

CHIEF ENGINEER (PMC)

Iwenly-one days
publication of this notice, with & copy to the
company atits registered office.
For Kanelle Beauty LLP
Sd/-

Kanika Jain Aditya Sibal
Uesignated Partner  Designaled Pariner
DHN: (155209 DN (599862

Diate: 17082023 | Place: Dalhi

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Regional Director,
Northern Region, New Delhi

In the matter of sub-section (4) of Section 13 o
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
DURA-LINE INDIA PRIVATE LIMITED
(CIN: U25209DL1996PTC081248)
having its Registered Office at

Sd/-

UPPCL

HIRLLE A
FIOUSIMNG FlHARMNCE

HINDUJA HOUSING FINANCE LIMITED

203, 2nd Floor, Padam Business Park, Awas Vikas, Agra-282007

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)

In respect of Inans availed by below mentioned borrowers [ guaraniors through HINDUJA HOUSING FINANCE LIMITED,
which have become NPA with below mentioned balance outstanding on dates mentionad below. We have already issued
detailed Demand Natice dated as mentioned below Under Sec. 13(2) of Secuntization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 by Registered Post ! Speed Post ! Courier with acknowledge due to you which
has been retumed undelvered / acknowledgment not received. We have indicated our intention of taking possession of
securities owned on one of you as per Sec. 1:3(4) of the Actin case of your facilure fo pay the amount mantionad balow within 60
days. In the event of your not discharging liability as set out herein above the Bank [ Secured Creditor may exercise any of the
right conferred vide section 13(4) of SARFAESI Act and while publishing the possession notice ! auction notice, electronically or
otherwise, as required under the SARFAESI Act, the Bank / Secured Creditar may alsa publish your photograph. Details are

UNIT NO 10 & 10B AT SOUTHERN PARK,
FIRST FLOOR D2, DISTRICT CENTRE, SAKET,
SOUTH DELHI-110017

....Applicant Company
NOTICE is hereby given to the General Publi
that the Applicant Company proposes {¢
make application to the Central Governmen
under Section 13(4) of the Companies Actl
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on 05t
July, 2023 to enable the Company to change
its Registered Office from "National Capital
Territory of Delhi” to the "State of Goa”.
Any person whose interest is likely to bg
affected by the proposed change of the
registered office of the company may delivef
either  on the MCA-21  portal
(www.mca.gov.in) by filing investof
complaint form or cause to be  delivered of
send by registered post his /her objections

heraunder- supported by an affidavit stating the nature of

his / her interest and grounds of opposition t¢
Sk Name of Borrowers/ Co-Borrowers/ Demand Notice Date Details of Secured the Regional Director, Northern Region
No. Guarantors & Date of NPA Amount Outstanding Assets Ministry of Corporate Affairs, B-2 Wing, 2n¢

Floor, Pt. Deendayal Antyodaya Bhawan, CG(

1 |Mr. Bhupendra Sharma, Jalesar Road Devki Nagar | Demand Motice Dated

Mohalla Tapa Kalan Firozabad Tapa Kalan Firazabad 17-07-2023
Urban Firozabad Uttar Pradesh India - 283203 Amount Outstanding
Mrs. Poonam Sharma, Mchalla Devki Nagar, Tapa 7 17,11,085/-
Kalan, Jaleshar Road, Urban Firozabad Utar| a2 an 13-07-2023
Pradesh India - 283203 il

Ale No. UP/LKN/AGRA/ADDDDOOTET & + Legal Charges

UP/LKEN/AGRA/ADODOO1052
Laan Accounts have been classified
a5 a NPA on 30-06-2023

Complex, New Delhi-110003 within fourteer
(14) days from the date of publication of thig
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
UNIT NO 10 & 10B AT SOUTHERN PARK,
FIRST FLOOR D2, DISTRICT CENTRE, SAKET,
SOUTH DELHI-110017

For & on behalf of

DURA-LINE INDIA PRIVATE LIMITEL
Sd/-

ALDOUS KURIACHAN
(DIRECTOR]

DIN: 08000008

Plot area 558 Sq.Mirs, Sukhamalpur,
Nizamabad, Mohlla Tapakla Mauza Gadi
Udraj, Tehsil & District:-Firozabad,
Bounded as ; East - Plot Ravindra, West-
111t gah rasta, Morth:-Property Shri Lal
Singh, South:-Gali Rasta 14 fi.

Date : 16.08.2023
Place : New Delhi

2 |Mrs. Sheela & Mr. Gordhan, both at: Pavan Van | Demand Motice Dated

Piot No.19,Areas of land 109 sq. yard

Trimala Venture Capital Private Limited
Office Address: Plot No. 37, Block -A,
Sector-63, Noida, Uttar Pradesh-201307
CIN: U74140DL2011PTC223313
Contact No.: +91- 8506012097;
E-mail: accounts@trimala.com
Form No. INC-26

UP/LEN/AGRA/ADDDDO1049
Loan Accounts have been classified
as a NPA on 30-06-2021

+ Legal Charges

Colony Behind ATV Project NH2 Mathura Mauja 17-07-2023 equal to 8113 sq.mtrs, Pawanvan
Maholi Opp Rishikul Intemnational School Urban |~ Amount Outstanding | S2/2nY (Mauja-Mahali) near ATV, Tehsil
Mathura Uttar Pradesh India - 281001 717 80.617/. & District-Mathura, Bounded as: East-
Alc No. UP/LKN/AGRA/ADDO000538 ason 13072028 [ Lagd ol s
€ No. e p h: P i
L bat Fooscunts Have baeh clesd G Inbercet Road 22 Feet, South: Plot Mo, 20
as a NPA on 20-06-2022 + Legal Charges
3 | Mr. Ajay Kumar Dixit & Mrs, Ruby Sharma, both | Demand Notice Dated | Property i.e. house constructed on
at: House No. 29 Golden City Sewla Jaat Agra 17-07-2023 part of plot no. 29 Part of Khasra no.
Golden City Sewla Jaat Agra Urban Agra Utar{ amount Outstanding | 65 area 86.11 Sq. Yards or 71.99 Sq.
Pradesh India - 282001 7 16,39,618/- meter at Golden City Mauza Semari
as on 12-07-2023 | Tehsil & District Agra, Bounded as:
Ale . UERKMIAGRAIANON (N 318 + interest East- Plot No. 28, West: Road 14 Feet

[Pursuant to Rule 30 the Companies
(Incorporation) Rules, 2014]
Advertisement to be published in the
newspaper for change of Registered Office

of the company from one state to another

Before The Central Government,
(Regional Director, Northern Region) In
the matter of sub-section (4) of Section 13}

Wide & Exit, North - Plot No. 14, South- | | of Companies Act, 2013 and clause (a) of
sub-rule (5) of rule 30 of the

q
;;USE Constructed on Part of Plot No Companies(Incorporation) Rules, 2014
AND

= Fevenue from operations as pe the
fimancial statemeant as on March 31,
2022 15 Rs, 13,59,99,800

Further details can be sought by

requesting al cirp.mghpli@gmail.com

6 | Cuartity and value of main products)
services sold in last financsal year

avond further action under the SARFAESI Act,

The above mantioned Bormowars / Guarantors are advisad (1) To collect the original notice from the undersigned for more and complate
detzils and {2) To pay the balance outstanding amount mterest and costs efc. within 60 days from the date of nofice referred {0 above to

In the matter of Trimala Venture Capital
Private Limited (CIN:U74140DL2011
PTC223313) having its registered office af
First Floor, Gali No 2, Plot No 39, East Guru

Dated : 16-08-2023, Placa : Agra

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

Angad Nagar, Laxmi Nagar, Delhi-110092,

7 Mumber of emplayess! warkman il (0%

Details can be sought by requesting at
cirp.mghpl@gmail.com

Furiher detsls including last avedable
firamcial stalements [(with schedules)
of twio years, lists of creditors, ralewant
dates for subsequant events of the
process are avalatle at

g Eligitility far rescéuticn applcanis
tnder section 23(2){h) of the Code i
avallabie A

Ditails can be sought by requesting at
cirp.mahplEamall.com

10, | Lastdale for raceipl of expressan
of inbarast

September0l, 2023

11, | Duate of issue of provisional list of

: d Septermber 11, 2023
peospective resolution aoplicants

12, | Lasidate for submission of abjections

September 16, 2023
to peovisaanal list

13, | Process emal id la submil EQI cirp.mahplEamail.com

Sd-

Girish Kamal Gupta

Interim Resolution Prafessional

For Magppie Global Houseware Pt Lid

IEB| Reg. No.: IBEVIPA-O01P-PON4E/2018- 20911831

Dale - A 17, 2023
e Auad Y. Comm. Add.: C-&/264, Yamuna Vihar, Delhi-110053

Place : New Delhi

AFA Validity: December 22, 2023
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New Delhi

..... Petitionen
Notice is hereby given to the General Public
that the company proposes to make|
application to the Central Government under
section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed af
the Extra-Ordinary General Meeting held
on 10" May, 2023 to enable the company tg
change its Registered Office from
“National Capital Territory (NCT) of
Delhi” to the “State of Uttar Pradesh”.
Any person whose interest is likely to bef
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21 portal
(www.mca.gov.in) by filing investon
complaint form or cause to be delivered
or send by registered post of his/hen
objections supported by an affidavit stating
the nature of his/her interest and grounds|
of opposition to the Regional Director,
Ministry of Corporate Affairs, Northern
Region, B-2 Wing, 2"Floor, Paryavaran
Bhawan, CGO Complex, New Delhi
110003 within fourteen days of the date of
publication of this notice with a copy of the]
applicant company at its registered office
at the address mentioned below:
“First Floor, Gali No 2, Plot No 39, East
Guru Angad Nagar, Laxmi Nagar Delhi
DI 110092”.

WEE PR i e

For and on behalf of

Trimala Venture Capital Private Limited
Sd/A

Varun Goyal

Date: 16.08.2023 Directon
Place: Laxmi Nagar, Delhi DIN: 051731 44|
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eSSt s e Rl i frarer cirp mghpl@gmail.com T St frtere || | Last date of publication of dation by | dent | August 18, 2023|  August 17, 2023
[ A sl G M LSl v i dmcirs ol Company | e | (husday (E1475E  THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT
wﬁm%wﬁmﬁm |issued by Manager to the Offer " & CONSTITUTE AN INVITATION OR OFFER TO ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR
fofordt wfia forega foremor Swreren #: , = %"ﬁ, . DISTRIBUTION, DIRECTLY OR INDIRECTLY DUTSIDE INDIA.
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11T I Fdld Sl Qenl ohl ST 11 33?11:5‘{, 2023 I A il | T } 5 = H H

| |t s o o o e T T e R o, Bk o IR Corporate Identification Number: U52100MP2014PLC033570

hrmlé AT o O St ST e i 16 RIqwR, 2023 Tel, No.: +31-33-40656269 ) Tel. No.: 033 2280 6516/ 17/ 18; Qur Company was originally incorporated as a private imited company under the Companies Act, 2013 pursuant to a cerfificate of incorporation issued by the Registrar of

it ' ' . Email: info@intalligentgroup.org.in, Fa: E‘Iﬂ-mﬂﬁﬁ‘ﬁf | ; Gompanies, Gwalior dated Dacember 15, 2014 with the name ‘0n Door Concepts Private Limited'. Qur Company was converted into to a public limited company and the

T3S S R o e w dher[citp-mghpt@gmaitcom ;“:E::ﬂ'ﬂﬂ:ﬂﬁ”m . mﬁﬁﬁf‘ﬁ";::;;hﬁ';::‘m name of our Company was changed to 'On Door Concepts Limited” by a fresh Certificate of Incorporation consequent upon conversion to public imited was issued on May

R m'm'PEFEM:M,_m“mm Mishra ,,:nnml'pmm;__ml_&mhm“ LA 01, 2023 by the Registrar of Companies, Gwalior. For further details of our Company, see “General Information™ and “History and Certain Other Corporate Matters' on pages
T/~ | | SEB| Registration No.: INMI0D012158 SEBI Regisiration Number: INROD0J03250 49 & 105, respectively in the Draft Prospectus.
mﬁgﬂ g Validity Pericd: Parmanent Validity Pariod: Permanenl Registered Office: Phoani: Corporate Park, First Floor, Opp. Vrindawan Garden, Hoshangabad Road Bhopal, Madhya Pradesh, India, 462026; Tel: +21 755 3511480;
%, fmat woiwe arédew . fw, | [0 Behalf of the Acquirer: Website: www.ondoor com; E-mail: cs@ondoor.com; Contact Person: Ms. Vaishali Bakliwal, Company Secretary and Compliance Officer
amgelieiiong usht. W.: IBBI/IPA-001/TP-P01146/2018-2019/11831 -
fafer: 17 s, 2023 T T U W-6/204, T TR, feoeh-1100s3 | |Date - 16@ August 2023 3 5|'='l-'&p:| Mahala ADDENDUM TO THE DRAFT PROSPECTUS DATED JUNE 22, 2023:
. . O { A Promater)
o 7 e TR g 22 R, 200 | et bok el NOTICE TO INVESTORS (THE “ADDENDUM”)
qATaTeT BISTEHT T T R T OUR PROMOTERS: NSB BPO SOLUTIONS PRIVATE LIMITED, MR. NARENDRA SINGH BAPNA,
POONAWALLA (uef 3 Sroo Frafior wrse RS & B 5 ARET) i MR. PRAMOD RAMDAS INGLE, MRS. SWATI BAPNA AND MRS. VAISHALI INGLE
HOUSING FINANCE Uoflea drafee : 602, 65aT a6, Ser geT ATEEH uTaﬁ &R, &. 79/1, dreurd), Jfgar s, g-411036 orsper ddT PUBLIC ISSUE OF 17,684,000 EQUITY SHARES OF FACE VALUE OF ¥ 10.00 EACH OF ON DOOR CONCEPTS LIMITED ("OUR COMPANY" OR "THE ISSLUER") FOR
| Apna Chae. Apmi Pebchan) T Prafed T : 8, Wo wore, 7% feewd - 110065 CASH AT A PRICE OF T 250.00 PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF 7 249.00 PER EQUITY SHARE) (“ISSUE PRICE") AGGREGATING TO
-lerait fersper garen, wrewigrer aitdforear & IS UReEutad T fahe 74,620.56 LAKHS (*THE ISSUE"). OF THE ISSUE, 78,000 EQUITY SHARES AGGREGATING TO T 202.02 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
YHIOTTS gRT YAl TSR Wig=d fof. (fivausye’) & w9 d Fa=1id 8 gal © | S9! JIfEusr Wtfﬁ-r srferfram a% GRT 13(4 )/?JWT 14 & fTa NUauHd & MARKET MAKER ("MARKET MAKER RESERVATION PORTION™). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION |.E. ISSUE OF 16,20,000 EQUITY
SIRBT gRT R forar wam o | o g2 e aftfd Frml & srgaR e &A™ A 9= SR | I8 {4 Jasy @rsl, Poobl Ud AnTdl gedife @ i dioEuhue o SHARES OF FACE VALUE OF % 10.00 EACH AT AN ISSUE PRICE OF * 259.00 PER EQUITY SHARE AGGREGATING TO ¥ 4,195.80 LAKHS IS HEREINAFTER
g; IRl B agelt & fory fopar S| fr aftfa wufed @ ufonffr R (dach) frmraeh & o 8 vd 9 @ sitfd Sl € wel €, 9'i o g A € 7 A Sur s W REFERRED TO AS THE “NET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 26.37% AMND 25.04%, RESPECTIVELY OF THE POST ISSUE PAID UP
I | . , _ _ _ EQUITY SHARE CAPITAL OF OUR COMPANY. FOR FURTHER DETAILS, SEE"TERMS OF THE ISSUE" ON PAGE 187 OF THE DRAFT PROSPECTUS.
fasa & favqet Frerl od it & ferg, o fioaewee /Hfige Feoterr #1 9awrEe s www.poonawallahousing.com # fav Ty fofi 51 < | This is with reference to the Draft Prospectus filed by the Company with the National Stock Exchange of India Limited {*NSE"). Potential Applicants/Bidders may note the
T&Id 9. LS CRIGID] JETE | Ul T faaRur | SIRIe Hou | Gxior (@Rl W%"grm wafer e[ ferd B /m s following and for details the Applicants/Bidders may scan the OR code as mentioned in this adverfisement
Ul LS v TP AR ﬁéﬂ?ﬁ @) &) 1 10%) R (&) el | Rl wd | ey gf) hAR M 1] Under the section titled *Risk Factors” beginning from page 24 of the Draft Prospectus, certain Risk Factors shall be amended and/ or updated and/ or added, as
© S ) . () (@) (&) @) provided beginning on page 1 of the Addendum.
RO N LA T 16,/11,/2022 | siiferep PRI WYl D 2. 2. 1%09-2‘%3 11.09.2023 “;%9-2023 oA 2] Under the section titled “0bjects of the Offer™ baginning from page 71 of the Draft Prospectus and accordingly, key assumptions to the working capital projections
HL/OOS(l)gI?/M/lO (T é:g 1831(1)20?12%6%24;1’\’ ER] W;‘ig QT'Hcrwf;—rﬁ%JT 17'20'5;2%/ 1@3%8'8/_ ﬁsug 10 0_00/ ﬁaﬁ (1;@{ a@f—z(gﬁ) shall be amended and/ orupdated andy or added, as prowvided beginning on page 5 of the Addendum.
NN e AR T ) ajf’ v 713 ;r.gm ﬂ;g( g | wra a;;l —4 ) 4] Under the section titled "Businass Ovarview™ beginning from page 90 of the Draft Prospectus, busingss process and certain additional information shall be updated
(SeTRa) 16/ 11 /2022 aor (RN — e | A eeR | E9R s and/ or added, as provided beginning on page & of the Addendum.
' : P arm 4] Under the section titled "Ouwtstanding Litigation and Material Developments” beginning from page 166 of the Draft Prospectus and accordingly, certain litigations
T HAR @ AR THABRT Th 13.55 foem @Y oIR) wwwr 4| BT 9 Td R g Lmg q
(FHE—SHR®T) gfererd arffe & ) W T 25, 26, 29/33 Td 34 | o AF)| U AE) shall be amended and or updated and/ or added, as provided beginning on page 8 of the Addendum.
| YA © | | 4, ofdr e, 5) Underthe section titled *Government and Other Approvals” beginning from page 171 of the Draft Prospectus and accordingly, certain government approvals shall
TR faErR wo—|, be amendad and or updated and/ or added, as provided beginning on page 14 of the Addendum.
I predl, faeed ) The conseguent changes and/ or additions as made in the respective above sections shall be accordingly disclosed in the Draft Prospectus wherever applicable.
G5 ﬁ?’% ﬁ:‘%”mm The above amendments and/ or additions are to be read in conjunction with the Draft Prospectus, unless indicated otherwise, and accordingly their references in the
_ o Draft Prospectus stand amended pursuant to the Addendum to the Draft Prospectus. The information in the Addendum supplernents the Draft Prospectus and updates
HL/O;'Z?/}?/;M/IO I QT : 15,/02 /2023 Wiy | M ¥ 6/2/10 D o :és P P 6:6'3 . %U:";g 10 02'0 y 11%9'20123 12;9'(‘1“1“ R the information in the Draft Prospectus, as applicable. However, please note that the Addendum does not reflect all the changes that have occurred between the date of
0059 T %. 3919506.70/- (¥74 ame 2?25 o g | e | v | - | e | awe @ filing of the Draft Prospectus and the date thereof. and the information incheded in the Draft Prospectus will be suitably updated, ingluding to the extent stated in the
HL/0245/H/14/10 m\;g#d%ag%'ggi% o Wex 2 oo | o | e s Addendum to the Draft Prospectus, as may be applicable inthe Prospectus, as and when filed with ROC and the Stock Exchange.
0060 ST 15-02—2023 F ITTAR mardRr B dume|  EOR A IR BE The Addendum is filad with NSE and shall be made the respactive websites NSE i.e. www.nseindia.com; Lead Manager at www.focl.in and tha Issuer Company at
IRfde HAR ARIAIBRYT T 14.05 Hlerere TfTaTeTe, e ud | o fiRws | 9 foure www.ondoor.com.
(SHRT), e &7 e W el aRd SHYE MRTITETE, 1) AR All capitalized terms used inthe Addendum shall, unless the context otherwise requires, have the meaning ascribed to them in the Draft Prospacius,
SIEECZR I GUGIEDI S Sy g # Rerd ¥, 1) The Equity Shares have not been and will not be registered under the LS. Securities Act or any state securities laws in the United States, and unless so registered, and
(FE—SYRP) T, 1385200.59/- (¥4 vE fora T T 3?3—"% may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.5.
ikl arg foerell g <1 A ud A %‘% AN Securities Act and applicabla U.S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in offshora transactions in
(fm_jg Wﬁw“ ) TS I ) St HatEd e reliance on Regulation S and the applicable laws of each jurisdictions where such offers and sales are made.
e e 15_02_2_3;3 122035 il% ) The Equity Shares have not been and will not be registered, listed or otherwise qualified in any other jurisdiction outside India and may not be issued or sold, and Bids
Rt SRR mﬁ%& ?ﬁ! o3 W e AR may ot be made by persons in any such jurisdiction, except in compliance with the applicable laws of such jurisdiction
(FE—SuReaT) S URIRE RS For On Door Concepts Limited
On behal of the Board of Direclors
Sd/-
Place: Bhopal Narendra Singh Bapna
Date: August 16, 2023 Managing Director
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$2gD qlllardRll / TWRIGRI Bl FATE &l Ikl & (b d YYauhUel T 3R ARG FURIAT BT GRT DR, 3R (U I DI JBAT® B 3R IfCIR<h Yobl, FIHRI 3R LEAD MANAGER TO THE OFFER REGISTRAR TO THE OFFER

e TR uer & fRal &7 ua g 3R Aferal ST B W UgS Sad W AT A Ugqel @ Aey H ga Bl A B | Al denfe gemr SN |uRy oy, fastelt /o FIRST OVERSEAS CAPITAL LIMITED BIGSHARE SERVICES PRIVATE LIMITED

BT THRT AR PIs = IS, e DIg 8, Sl FURT A JST 81, B JHREd fbar AT =12y iR A% drellardl gRI SHdI Y d8d [Ba1 S amfey | $2gd) 1-2 Bhupen Chamber, Dalal Street, Fountain, 56-2, 6th Floor, Pinnacle Business Park, Mahakali Caves Road,
Jrefigramell & smferd & f6 o f aftfa -l dar usmar 91 Sfear ursde fofics, ua— y@s 9. 68, Tl dd, T[STd, BRAM—122003, THART AR Mumbai -400 001 Maharashira, India Menxt to Ahuera Centre, Andheri East, Mumbai - 400 093,
7291981124 /25 /26, AUIC $HA JAFS! : Support@bankeauctlons com ¥ $—dlelia™ 3R §—e™l R 3iFerrs Ufevr ura o= g W@ & fard w9 # doilaq Telephone: +91 22 4050 9999 E-mail: mb@foclin Maharashtra, India Tel. Na.: +91 22 6263 8200

PR o qAT ARH WY H A AES! Ud Urads U< &R of | Jusb Afdd s =g, $74d assi— delhi@clindia.com Hua . 9813887931, HUAT &I © b ST Investor grievance e-mail: investorcomplaints@foclin Email: ipo@bigshareonkine. com
TIAIRTANTYT S I8l H §—AH TR AFATST IRIET0T U HR Fad © | 39gP dIeiardl /TRIGR Bl "GATarell S8t His+d foffics), a@?ﬂaﬁ?ﬁaﬁ d& fafics, Website: www foclin Investor Grievance Email: investor@bigshareonling com
20, ARUA. JEull IS, HIABIA—700001 & TeT H TASUHC! /IREISNTH /Brel & Aegd o fbedl ff ISadpd a1 o jqgfad 9 W meRa o o i (SuH=) Contact Person: Satish Sheth/ Mala Soneji Website: www bigshareonline.com Contact Person: Babu Rapheal C.
IR 7T | 000651000460, AMEVHTHAT Brs ICIC0000006 H 15—09—2023 HI feral A Yd ST H3-i1 21N AR https://www.bankeauctions.com TR 319+ SEBI Registration Mo.: INMODODO367 1 SEBI Registration No.: INROODO01385
i %%j%@gﬁ?g A W@ﬁé‘r e 2o T igﬂ f—gfaﬁ - wg_mﬁ%ég&;;%g L%"%QQ On Door Concepts Limiled is propasing, sutyect to applicable stalutary and regulatory requirements, receipt of requisile agprovals, markel condilions and other considerabans, to
; . _ . : make an initial pubic offer of itz Equity Shares and has been filed the Dralf Prospectus dated June 22 2023 with NEE. The Dralt Prospectus and the Addendum fo the Draff Prospecius

UAT- 8, AT AR, AL fIeell 110065, WA T + 919953904004, $Hel WML ¢ sudanshu.sharrma@poonawallahousing.com @I | . . shal be avadable on the respeciive websites NSE {e. wewnseindia. com; Lead Manager af iwww fachin and fhe fssuer Compaiy al www,ondoor com, Polential Applicants/Bidders
T ¢ fieel, mfvramETe, SR R mﬁ aﬁ?ﬂi‘r FSIEIE N mﬁ? fofics showld note thal mvestment in equity shares invoives a high deqree of risk and details relating fo such nsk, please see the section entitfed "Risk Factors® beginning on page 24 of the Draft
fesii® : 17—08—2023 (@@ & Fwwr e Brew fafics & w9 4 W)| Frospecitus. Potential Appicants/Bidders shoukd nol reply on the Drafl Prospectus fed with NSE for making any invesimen decision. it Gl
14.5. In case of cerfain client types viz. MR, foreign clients etc. {where there are specific BBl and other reguiatory Manager fo the Buy-back Offer and the Company accept no responsibility ko bear or pay any additional cost, 17, MANAGER TO THE BUY-BACK

requirements pertaining to funds pay-out) who do not opt fo setile through custodians, the funds pay-out applicable taxes, charges and expenses (including brokerage) levied by the Seller Member, and such costs

would be given to their respective Selling Member's settlement accounts for releasing the same o the will be borme solefy by the Eligible Shareholders. V I VRO

respectiva Eligible Shareholder’s account. For this purpose, the client fype details would be colected from the 1412, The Equity Shares fying to the credit of the Company Demat Account and the Equity Shares bought back and

Depositories, whereas funds payout pertaining 1o the bids setlled through custodians will be translerred to the accepted in physical form will be extinguished in the manner and following the procedure prescribed in the Vivro Financlal Services Private Limited

seflement bank account of the custodian, aach in accordance with the applicable mechanism prescribed by Buy-hack Regulations. Address: G07/608 Marathan Izan, Opp. Peninsula Corporale Park, Vieer Santaji Lane, OFf, Ganpatrao Kadam

the NSE and the Clearing Corporation fram time Lo time. 15.  COMPLIANCE OFFICER i Bl L e Eefiy ' o '
14.6. For the Eligible Shareholders holding Equity Shares in physical form, the funds pay-out would be given Investors may contact the Compliance Officer of the Company for any clanfications or to address their ity Loower Fatey; M"f"ha' =400 D1 Meharduie, s

1o thelr respective Seller Member's setflement accounts for releasing the same to the respective Elgible grievances, if any, during office hours between 1.2, 10.00 AM IST, to 5.00 PM IST. on all working days excapt Tel.: *91 22 5566 E-I.".-Elu

Shareholder’s account. On setilement date, all blocked Equity Shares mentioned in accepted bid shall be Sammg 5u|-.|jg-,,- and public holidays. at the following address: E-mail: investors@yivro.net

fransfemred to Clearing Corporation. =1 Website: woww vivro ned
14,7, The Equity Shares bowght back in the dematenalized form would be transferred directly to the demat account | xma nat glllam '-.-'mscenrt Tﬂrn;ngus DH Contact Person(s): Jay Shah | Shivam Patel

of the Company (*Company Demat Account™) provided it is indicated by the Company’s Brokers or it will be 2 mn Lt um_lgl_'!g:__ CEF % SEBI Registration Number: INMOOD010122

transferrad by the Company's Broker lo the Company Demat Account on receipt of the Equity Shares from the Address: Siyaram Silk Mills Limited, H-3/2 MIDC, A Road, Tarapur, Boisar, Thane - 401506, | Valildthy: Pérmansnt

i e : | | Maharashira, India B wily: Permane

g and settlement mechanism of the NSE f { CIN: UBT1 2061996 TE020182

148, Excess Equity Shares or unaccepted Equity Shares, in dematerialised form, if any, tenderad by the Eligible ,.Fh“"“" 481 22 3040 0500

Shareholders would be transfemed by the Clearing Corporation directiy to the respective Eligible Sharsholder's | Fax: 1491 22 3040 0599 .

DP account. If the securities transfer instruction is rejacted in the Depository system, due to any issue then | Email: william.fernandes @sivaram.com | &  DIRECTORS'RESPONSEILITY _ _

such securities will be transferred fo the Seller Member's depository poal account for onward transfer fo the | Website: | - l'ﬂ- ;om | Az per Regulation 24{i){a) of the Buy-back Regulations, the Board of Directors of the Company accepts

respective Eligible Shareholder. The shareholders of the demat Equity Shares will have to ensure that thay responsibility for the information contained in this Public Announcement and confirms that it contains true,

16. REGISTRARTO THE BU"I’ BACK ! INVESTOR SERVICE CENTRE
In case of any quenes, Eligible Shareholdars may also contact the Registrar to the Buy-back during offica
hours between ie., 10.00 AM 15T to 5.00 PM IST on all working days except Saturday, Sunday and public
holidays, at the following address:

keep the DP account active and unblocked to recaive credd in case of return of demat Equity Shares, due to factual and matenal information and does not contain any misleading information,
rejection or due to non-acceptances in the Buy-back Crffer.

14.9.  Any excess Equily Shares, in physical form, pursuant to proportionale acceplance [ rejection will be relurned
back to the Eligible Shareholders direcly by the Registrar. The Company is authorized o splt the share

, For and on behalf of the Board of Directors of Siyaram Silk Mills Limited
certificate and issue new consolidated share certificate for the unaccepted Equity Shares, in case the Equity L I N K l n t I m e
Shares accepted by the Company are less than the Equity Shares fendered in the Buy-back by Eligible

Shareholders holding Equity Sharas in the physical form. oo g 12 e
14.10. The Seller Member would issue confract note for the Equity Shares accepled under the Buy-back and will ::I: Inhr:n; I;Tﬁ'ﬂ A LArRed —— . . e e i ’ mats
unblock the excess unaccepted Equity Shares. The Company's Broker would also issue a contract note to the bt - 15t Floor, 247 Park, L B S Marg, Vikhwall West, Mumba — 400 083, Maharashira, Inda. Ramesh Kumar Poddar Pawan Kumar Poddar William Vincent Fernandes
Company for the Equity Shares accspled under the Buy-back Tel. ':'“'*_ +31 22 4916 6200 | FE‘E‘- '_’E” 22 49_"5 6135 Chairman & Managing Director Joint Managing Director Company Secretary & Compliance Officer
14.11. Equity Sharehclders who intend to participate in the Buy-back should consult their respective Seller Member Email: siyaram buyback? 023 @linkintime co.in: (DIN: 00090104) (DVIN: DO090521) (Membership Number: A10266)

Inwestor Grievance ID: sivaram.buyback 202 3dlinkintime. co.in;

Website: www linkintime co.in

Contact Persan: Mr. Sumest Dashpande;

SEBI Registration Number: INRO0D0D04054 gl'““' "‘T”E:E“‘ 16, 2023
; ace: ne

CIN: LeT190MH1989PTC 118368 CONCEPT

wo 0ahere.con @@ @ oo o @ @

far payment to them of any cost, applicable faxes, charges and expenses (Including brokerage) that may be
levied by the Seller Member for tendering Equity Shares in the Buy-back {secondary market fransaction)
Tharefora, the Buy-back consideration raceived by the sefling Eligible Sharaholders, in respect of accapbed
Equity Shares_ could be net of such costs, applicable taxes, charges and expenses (including brokerage). The
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BUSINESS

Rs 5,000 crore plan to boost India's
pharma and medtech sector
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Stock Market Updates: Sensex Down 200 pts,
Ntf'ry Below 19,400; IndiGo Dlps 4%

e Yo im the Jute-viwdeud yuancr
Dcabides, slimres oof oy
all
i

v N day
years Tlnliiie's logwey com

o e il lad
will ||||;\i(|||\ ]

I fim
whaly lics
bt Cpihany
Lale

b

ity miarkiens wee ol
.a|||.

1T servin commpany »
hal vy | by Ciflshin]
li-neehk low o

el | % cartym
e e sty han B} GW of
capaciy aisd

o
sischa Bl @

Wrnasber wbtag e
sellimg pedamvne s '-..n\ sy
¥ e | 1 bl guning
0.4 per ark Nikka
Nifty  Fimangial percee. o
that wews) b DTN ahunitly
e by M wihile the

0N e
ity FMCG
Nilky u.. a, sl Wity 1] sfices

Metal imbices {fwn

comlh O th lipsi

Wall Yo ..» .
whoagid iy

wid st
S kg
o iich

wrmvenl cyw o ahowt
ped Wall Sireet
saarsed [

Government misleading the people in Gujarat's issue of dialysis

Abvimadabacd Disthysie under FMIAY was iy it e pativoris Gl that the vt s 2100 ape gives e diadysin pachage
ahorsd framm D ch o Isth Asgnt by G- momt s still dapdoaming [asng the  Rassthan And (1500 800 for BP'OY »
parnt Soplvmkogy Assniainms i prokest  srike, mise than 8000 diadyals seaiine 100 b Ll et ioma) Hs T30 are
i the ieshecnd rale ol dishyass une wete given e ol change i L provaie given in Chlsittisgarh fir dialysss. The

v PMIAY oo, O Mosslaya large ot 17 ol tharws patianits gos i the gov — dlemsans] of Gujarst szlup A
maindher of puidenis sl womd fo colles ermmeni hospidal legeiher Dam e lng  olation (0w reso, it disibyisn
twr afcen il catoen 90 prenenat i iv guestion iy bow the gvorsment hoape: chagpe (1300« T00] 2200 shauld T
wiop. Meplirokagy seociabion foek thal  tal com wlliond . The pubients are ssking sy (ke NIA (Natioal |walth s
the Uupicst prverrmment i nol taking  ihe prerament. S bir ihe Nephooligy  (hoesty] asd other sigie. Apsrt [rom
whin vt awrwiily im the sinuslion thal  Amscisiien has wis bavn callsd by | .: i o shi &0 cienters rom by the
iprverminont aiv el by only privae
nepluulogses. 1 this w nol moled
withie (e daye, iouee dineiic mes
sy bearvw boewn vl by the Mephnad

markel afler ihe
vumsuslisdated et profs

8 imne | [ -
whike invesan wvmabd i e ashe woms; |\,‘._~..r.. od oy werll

6.9 P

bt ey o v chuatiggs e i b

h - . the prevate
o ”x daabysin umm:n frow
-h-u-l m}-m.uﬁm-—ncmu

prvemnmient for aBs Apart o this,
another sasement came fmm Govri
entamnt that im ethier shates dialysis o done
for Ba {500 bug in Cujma He 1850 u

1| U o e [T
ks (e o gy 0 bl | Pumar O
Soael

§ | Py o
[ ey

P v -m:nﬂ, gy PP et r-mr:;‘: 1l -mho.:u::. .m; :nr--n:‘pu Epm . M‘lh onffesadi : h—n.un-l:uriu & Ty 20T
v 11 aqgalaima CUui Ak Tinian oy b o bt ™ havsas: il W Claiparsd nbagy Awsscistme in trwbmaril wisl ) VY ierssany
1” 'hu o e s e R o e o . T inidenge dlabrais in @ governmed ey ihe sonrding b it package. 10 e i wnder he guidescs of & Neph
e T | . g ol Withunat mncderstarding this et dinbyssn 10 dore im Re 0500 by Bt rologiat, 0 o o husssble cospuient of Gals
"1«: " gy Tace’ 7Y e ) 90 tet gueptly. thure s a samwme G oty dialysis i disns i sl alvsg with  ral SNephasbigy Assisciaton tha el
s Lo a—o-.vl-un.uuuum { the e thiat dewpste this sirile,  nrorwary medicne snd inpection pak:  Minser Skt Ridhakeshishai el and
= g T tha dislysan combavs wi (ha goavormanaint  aye ol Re 700 has i ba sk s M ki bl Pabel ey

i bmrn.nhlum takom wp Uhi pespusnaibill. Thus (1300 & a00 fee 100 (njectisimal  im Usis s brimgg seliel,

e ]
BRACTIPIIH O 118 PRORRRTY

Al ol e

] Eihai b (8 i
s .a.,-r..::..."mr.."._é}p
gt
[: e SUETES

1-—- -v.l:-n:::lll.l M’ﬁnhu il

b e Pyl ety iy 17
n-u-ln-lno-omlnt- ll.mu-uu-q 0 e

ot s

vt e o, O 1y pwte " AL u.ua \
wih-rl-#m v "L ?&«-u-..-mim 2
il e

y Coriat o v TV Y

s i
el iy Lnd i 58
it s iy 18

Glllﬂl'll Contractors Association will slay away from the

Duitaith cas b woughi by iy &
T UGN s new ‘ﬂmmm tender process
W Co=— Abmadabad | Aucepird by Gigsssl Gevrtnment of Gign- mands

il Arictatan Chat il thet Vv remsossihle
demunds, I have been corculansed. Bven o o thes day
ahowt one amd & hall [rae 16 108 neon - amplanmslion eyen

11 Trmalliers sbvimidad o | issand s e ol atakat il b kv si
s in all deprasiments of tve guvermmaem
) Tenadr v shamilal b rwlemard wishaw (5]

Saptwsia 1), BUIT
[T [ ot T o et s o1 st | Wphrnis 10 BRFY

T T o o o mied d
rra wrisar yorh

T ] e — {hamaghy i Baas lreem e than & yemt, all e conirscior 3] Maw BOR dhould be conated e oo alivinis
L1 ] Fwe el o e B0 XTI Trottaers of Giigjarat are = financisl diress s U mew Al the comtraciors of Cusarai ull the smplemsniation of
wl—ulb: temabey foni wll bwonilon i st b bo bl Drvning 000083020 1 Ve ahwrve thiwe dusiinids Temdors ot wodks will ot e
ey Bt el has boen decaidedd il rewaluations have been made sboun  Hlled 1 “I . and iyl of thawe
ot Wngmm Gt Hineemars 1 1 i Wirw renssnahle demands fry tha Covernient of Gupral
o I woen e i fubuiica| | | Polbominig are thuse rosiabl il o pensbing e 14 is ous mpmmuma’:}u‘u
A4 vy Gwen b 1), D - -

THURSDAY = 17-08-2023 | AHMEDARAD

8 8 of

Pulie Cal

1




rigd

e TENSTER R SNV TSR e TR R TR WY S . -

4 i goveneetd vidhen i ﬁrlu e l} il bl el yriun r\-u
ol e il smnd] B ol o ) gl soms iy

TN T TE W R W

WHIRTEN " WY

waiell) albenell detn bt ereent Drvmeet) Wi bl woll, Wi i i,

WY TR T -

IR R e IR R Ninl e mlun SRk
ik e Mk s ey Wl 0,0 0 L0 A1

ity guaell wmptesill says &, sedl sl Sodl Dl siggaai<il Rk MR ey ML el el B
ol A b il AN R e e ek el e e B, i D, iR Dt N LG R e B,
—_— — — —_ —
E B [ ] "N ] Em [ ] C [ ]
EEEE B ANMEDARADR |

THURSDAY = 17-08-2023

111 |

ClIRd 2512 2020M] WS50Iel [Aess Hodlloda 28H 21 52] e, 2l 28Hal 5120) HIZ] Syoflofiv duall anaiu eliavi Rise sul

s 21 Mol Gt st el 20 e ok 4, o o oo s

wll ol © s M slvn
Aol et 2l wll ald &

/A

il sima i wen sl wll B, w0
o dwloedl glousd el &t

i MR W Mt 98 A 8 il ol il i, 1 Bl i) S
i i P Ml A el diE et Sl i A Geuie
i et Gk sell e B S ol il 9. i s Pk -ﬂl.un
AL M1 el e g T el i et
Sl (g i, 00wt dlt bl Cidonsond W) e B
W] g ool 0 s Ay, . s N T et
st b Al 2000l doude Al e s Tse sxi B s Aegiaali umsdlag

palin wadin Winmdt wivw el saiisl st dbtd Gt sadd Wi N Gealla
Wik Wi By GolBRm wl ng el o) ag B OMAIG e sl b M GREATU Mot
saal sl adl, unﬁ« lﬂ a‘n‘ﬂhilq Agple iPhometl e iy 08 0 % dam v 3 vl ¢

ml‘l et |'l.l

amﬁ N&'H h-hlu

oty Slef2
2010 i Aot
m’uﬂ:ﬂtﬂ:ﬂ

quRaiel aeuls

AR@letl] Wetdiel Wil yfec worl mgﬂlﬂamumﬂwﬂ-ﬂi&
FYRHi e u|o|l'1 2ISYH vild A S8l
Wddidl [¢ I‘qeloﬂ Gyaell seaMi 211l

e et siiael Werud B,

ety
G bl o

R MR B ALY R

Gl g 7 eme s dua,
912,58 Wil { Bl
487,530 vl gt gl ue .

A v dwudel de Bsl wud
wim B Gl adie B
W Ml sl s Grtinm B
s s Dt e

el peih By a4 s
v Sghaslinnd ey i)
2 eeed e WS D, M N
ey 2 g g L, sl
i e fewie wivd
il wy mool] Pt sy i,

HeRRIPoll 76 Vicl sulvilal Wscefl ME2id

1:-:. st () b, Tda o ot diedlon S Qe apeldl iz
o Wl wtelenat 88 el mewiens Wiellm sallinndheds udben maeh, Flasgie o=y
il e A0 2 L (e el 0ral ollon et Slmid iell i Wil B,
il il v 33 el ol Bet i v bl vl Ram
sl daedl vidoa wf & i ol ol ses =3 Blle el sey e A
bl b, m\ Anu e e s Aoy Wity Wi S vl
il B, el SO e Ml i Bl s sk g il ey’
Wl e A B mwmm«w el g kR e i
Al R el Bl i B Rseadl Ol Ron ue Leseil g e
u\ﬂﬁﬁg ~ikefian Ao’ sHqiwn vistod sas B Wl waseng-u o8 wiellayllsted
e

| agiusiz ot i w2186 ) il vt sl |
e ol lotel] 4fdsel 2 52 R 10
ecyal 2,

LT il ik
dasled YN 4 | W
wisd el e J ool ll maiin

R S T e
T g L sl
i B el U EE
it b storl it
et sl T 2000 e
A 6B, owk e
pwel gl el
il el i,
Tmpdll, el i,
adiil, S, !
gl bl Sy, whid
St b okl gl el
dadl Wil wwe W
sl wudn fR e
sl fom ey wd
Wl e e el
Rl datan e W
Rl e e
wsilln ] 38w, il 0y
b oad 2w

i A 11 AW L
Pouiell neem adl, s o
s 140 i el i
B A w100 g -wil
ol el mll wi
wwdsl . BT mew U
Al B, sl iy )
v sl e @b
200 | i ekt
s 10wl o e
Bl o e s
et gl sy,

lﬂlmi iﬁwm
oy P

ol [sdl  Culewm
waniae ud well Wy e
L] o wilvedl

(LR ST et
waA ws sl sl
B s P
Frdais wils B el
el wll ] el wlam
s il @ ) aabondied
Al N il -m_ut
WA T At e
i A2 et e 8]
e, Wbl bk vlaiel
WA W B e
[ TURTR T I T 2T
Wy weeen waba wil

Wi e, wig Psase
sl et Wl
LTI T T T

sibiodl, B M i e
Bh Ane i Yew
sy Pyl el apusl
S, AR
welas sify w6
Sl A i s el

dueld wene flen W
it ndidA men sl
vl el P
el vk s B, gl
sabien 3 Wil i
sl Wl e a4 il
il s alidiidl Wl
il i, ad el i vl
s alfl S el .
wi Wb, e W

Wi vl el w3
el WA Ve
wvm) W e wadsl]
Taubian et v s wms
i, dand A el e

willy widad wsiia 4l
E R T AT e
sk Wit Frllem o, vl

g N 2030 ﬂ]lu v
L] Wl ma e U
W] Wl B, s

a1 17 4 ol 2y
aill 50 Py aw ol
s fanell frwwnll 88 wsai
=, Aud b b e o
uidlle st uid e
A Puad] ol wd
Al B, Avi &) mr
Gl miy w8,
whw| iy e
woetil Sl dwi af
il syl v ag b,
WM A W ivaE
Lol Hlom e wodl oy &,
il vy L LR TR Al
wlifaundl ul, vae
ohn sl ey sus

fl  [hnil
pereserifin anet o (o
Wy Al i B,
Wl i Beiaed vl
vl wbtama  waaued
i galmiid vl wel,
Wl WL gt e e
il s wlanm dtiva
wi 18 hamedl & wrdl
el Szd w10 s 3
dto g wan bl wh
el ol M v, s
sl dd wiegd el
wihmlin) it bR Wi,
wifedl seqaa Yad @ s
sl s2inaell wvedd

e e ol 525 ol

4 e ool o Al M D uvel e manen o welef wimee sl s, ol abd Ak | masd well ol el T 00wl v s ollpe il pewd] st A
Mt Meail e el e ehy ed e quene B, el by e el B et sed | sl el Al wsamd el s Geous Wit ifea el vum e B,
Moo-2023 Gl wwqionl  ool] aml] B, Lwel] i ) skt flom wvinns OPSA SONL el e | ot e, b S R il o e, gl ik B e
s weaf il e sl i wol] 9, w3 ol ol el Ram B s S U ey B, gued] ol vl s 2wl s W e qbRel v Anameil sady il ual,
]
[Ei<T astelooniet! Eelol w12 cosellel] wals efls umwau ﬂwdaﬂhmgtumlul il
s ¢ d:-ﬂn&ﬂmuu-qnnmﬂaﬁﬂkmﬂﬁun&nhﬂﬂ-\% ey ol it Wil wal, el gl dian 1640 el 40
lﬂﬂﬁ.ﬂ.wm»ﬂiuiﬂhtﬂmﬁrﬂlﬂwﬂﬂvimﬂmi. Miﬂk tlnﬂll wﬂluum“m-tﬁw
anﬁllmwmwmﬁﬂnmnﬁaminu | -hnni.-uﬂa Wi W gl Sk il sy sl Ladl diusidl sbe
il el elet kel st opasen Wi Oheiialze s adl wrd ailend olls b0 wfl wdl wm | ol il R Seze e Gasiingsl wians] b, sl s adast i wd Wi ue o648 wN
sl wist el o et ) wneel] - el v ol gl g ol ol mg ug we 0 L el a5 el s s il il ol AU S Wi b, e bl S0

el L5 N1 i 300 it 1 S an M sl B,

b il g viostyel gs W32 ulvotel qeiéer |

2A¥2Alo] A51R0] @l SEIICI YlYotiAl
lol U2 2Aed bntﬂ 2l BM ﬂea\u

e e ol wais
fatlld Wi o ), U
AN W e
el ML SR e
s Pl wfl wll B, W
e e g
"lH!\'hi.M‘ll il b
s Ll IR T R
w il el o B, e g b
Sal PP R R 104
il vy i A
wae syl g4 Chinj e
vl s, ol S
syl Bysms sifidMws s
-u-ilfh ieigeiol] el =il
v W s fgies
srgnie i 5 A0 e
vl woudeid s ey
i 499 Sivaril goaes
L A g b e
sl eant el il ol
3, el R wsl wf
ol B, vy wasd wuy ol
wid renada wlds W
wil (8, s alde aua

s
s b

M sl wiid
v Wi W A
ey wma Wl sl

Wil vonull B
=y g A Peans, S
Bl sl pm, s W
basldod dlf, s D
], 1 g o b
Qelsn Ml e R
BRI LR e A MM
saalefl M 410 gy o

N e M A,
50 Wy wd ey et
SIS
wh il el
S Wi ki &2 Wi
il G el
ol wd vl
P 32 NFEA M
wan-MPSA huid S50
Wl iy
syl syl el

o el el i e v o 2 0, e el

-|=lﬂ|-l e o1 Gk Al il
76 0% gl ol e, Do mlia Ensan
oty 1wl el flowdl Gell
B il Y
=l i Pt e i) et Sl
nllrn B Gum wm
il kel Gl G -ﬁ‘-dlm ey
ol 21t e, € o) vl
o el i, wbaa R et
Fuell bl Sl fniin g% wellee i
T b ol el =il as B,
wh = dlmi- [vien Y dsina
astisll el gl B s el
Gkt w2y ey 0ol fy, e s R

Liagl

4 Slbema S ] Asvand sl
smiotll Furnol sl W) i sl skl
nlmt i) st wni, i b il
atl el B g il albaiiell S
el i el g8 wld
siliarti=Bod s ilvenet Bersrn
ot 1) ol @Y ag woiliuni v
iy wdma fLanel] e seunl
il el sl sl sy )
i Bawdl fredl b i
B e A S L

sl vl awal ey Rl
sl s i el 0 G el
el v pusmninl s el Wyt

Y, dEw
fven wie

iy il arwd] w B, TN wEdedl
[hamen waai wu I
bl oartron sl vt widl
vt il fi e W ik sl i

et el sl

WG b a2
Gl e yuoll v

sy und 49l

ML = S s
o] ol vl
e 2o A il

00 W Wl
e L

‘ uml-un. sty e ftetadl ssion 178 L] 4 ufall sainaogul fma i

WGl (G- Jot idetootl piol ot 21cR1E3Y el Wil e G

Al et T 11 ol
el a0 gl w484
il Al Wit guidl e
vl Rl el sty
wel sl sl
snpmed oveg o ol adl
Gl il wRam WA
il G ol AN el
waid] Bl s Gl
bl vl e vk a2
s i e, i
sells sl SRl

o 0l il B e

ni e e 2 fle
s v §, Gyl Nidla

w S Pl 10 wisnen

& S n oads s
stk W Sl il vl
ulu-(l RTATC L
P 1 s e el

bl g el sl w3
b i Bl sl adl,

LTy uu-u(h«l sl
wwal W b, WA w3

(o], et o vl el )

sl dv DO
ady gl Ll A
sl iy gt i [
et gl by Buef
Al ual w0e e
i Wi sy b, YW
e e et -
e Pl e, Niell 815
soonll ay COTV e iy
A gul Al
ey b, wi e sy
sy g, anpid] sl et
Pmss B, A Wil W
wnll v s Wil
wisd 4 dard ud

1 [ANE w1k boemi o

MAGPPIE lﬂhﬁ%: uigfde [@iks
ik i ol] wal emfsi

IMmM | viay
il | s 3

WAL PIE -
VL 1T S R

i

il -n walt il
ey

o atorte wyas bbal s

T 1w = e lallih  wakA b 0k |
TR ., S
1{?1'4&«
u, vl Gl 1 b
TR T |
CETTE 8T Vol e 4 01 Tiaal s =

P
14 rwtbieaiard sols $3rh

Vol i v v, P by
T R )
vl ol ol <o wa | i 4 Bk
s v i

T T00T 5t s AP T

Tl v T

[ST sy el sens 1 eseane
155011 g gl i e 1
Freill o el e
AR T TE 4=
B[4 in o s, i i [ o FAl
T A G I C B

=y tved sk sl il
et mid i
TATTTAT i Taamie
st ey snd frowm

CTEY ﬂu—l#-—u—.u il
2wl e,

(LT IR

i (@in oln nm.
Ly Rt it
i ki e, Al e, i i+ o, i iy
B e et Tooe-re i vor
iy |y 3o .;...‘..., [
L UG LTE

g ot g
L

v, w134 .nm.n-.-q-ur-i\..h- oo, o
o, il M 4, e 0w i Sl s, ¥ e o

i 16 [ e 9 b i

el 1y
w At 1 yreuns gt s
ansaans b oo 14

e P R S Y
ik ) i i

e b, v FTE
= Fers 4 h e
i v 1A ek rnm

e s e s e o L e ) L s
2 A ) e ] o ey o e
;g

1ot b el s 1

s ekl 63w e
Levea ' st i ol s
i i — A S e
il s - v uu»—mu:-nl anh H|- un.ru-d-‘
e e ) 4 s &

- Ani >
s ek e vt s Pl el

gk 41 e vl vt W g ek
[CETEE TS e
s L1 1A A o e i il s ] e s e e

s s il | ain s g ik e v sy e o s | -
P ok i il e 4 ik g v O el
st W8 Al
v Pamta] e e i wnasma oy

ORI

Wiy e L

bt allidd A4 s i a0 b el
" sl 20k

raiy e . il o e TS v e a4 e
jte ey 14 Y g e 7 a8 b s [y e
§ai e vk sl Y 9 4 04 ks

e e e Wi el

i a4, b P
e

[T TP
! { - g i “ -
st ¥ b ol At s i oo vl i gl i e PO . [l g Wb Yot p-bomhpleger-—iigr
usl udl, mieve Wl w S d0N 77 e B et wo (e Ehuiacm, allioga A s i . . il
i o) i, v ol g A el el el by b g sl Py e ] il o1 b0 n -
s ] s 3 ) il o el et L gl s et Locain S s diaases ]
L | " n B U U |




